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MR SPEAKER : Shri S N. Jatiya-Not
present. Shri KA, Rajan-Not present. Shri
Harish Kumar Gangwar-Not present. Shri
Hannan Mollah-Not present, Now, Shri
Chintamani Jena.

(iii) Demand for an electronic telephone
industry at Bhubaneswar Orissa,

SHRI CHINTAMANI JENA (Balasore):
There is hardly any electronic industry in
the Fastern States. The Union Government
has taken decision to remove the regional
imbalances in all spheres including the
electronic industry. The State of Orissa is
lagging behind . in case of setting up of
electronic industries. The regional imbalances
could be removed to some extentif an
clectronic telephone industry is established
in Orissa,

The atmosphere, the lands, specially
the open and fresh air of Bhubaneswar is
very suitable for setting up of any electronic
industry including telephone industry. Orissa
being a backward State in regard to
industries, setting up of the electronic tele-
phone industry at Bhubaneswar will be bold
step to make the State progresr in industries,
which will be a great help to set up ancillary
industries nearby, including the Chandka
Industrial Estate.

A proposal for establishment of a
telephone industry at Bhubaneswar in Orissa
is pending with the Government of India for
the last so many years. An expert Committee
also visited the State and also Bhubaneswar,
two year back, to study and they have
submitted a favourable report. The State
Government of Orissa is ready jto donate
lands for the telephone industry and is urging
the Union Government to set up a telephone
industry at Bhubaneswar.

Considering all these aspects, 1 would
very earnestly request the Union Government
to set up an clectronic telephone industry at
Bhubaneswar.,
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MOTION RE. TWENTY-SIXTH AND
TWENTY-SEVENTH REPORTS OF
COMMISSIONER FOR  SCHEDULED
CASTES AND SCHEDULED TRIBES AND
FIRST AND SECOND REPORTS OF
COMMISSION FOR SCHEDULED CASTES
AND SCHEDULED TRIBES Contd.

MR. CHAIRMAN : Now we take up
further consideration of the following motion
moved by Smi. Ram Dulari Sinha on the
14th August, 1984, namely :—

“That this House do consider the
Twenty-sixth and  Twenty-seventh
Reports of the Commissioner for

Scheduled Castes and Scheduled Tribes
for the years of 1978-79 and 1979-81,
laid on the Table of the House on
the 22nd December, 1980 and
11th August, 1982 respectively and the
First and Second Reports of the
Commission for Scheduled Castes and
Scheduled Tribes for the period from
July, 1978 to March, 1979 and April,
1979 to March, 1980, laid on the Table
of the House on the 22nd December,
1980 and 11th August, 1982 respectively.”
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